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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI

OA NO. 570/2024

IN THE MATTER OF: -

SUBJECT: NEWS ITEM TITLED “MAJOR FIRE BREAKS OUT AT
BHAGTANWALA DUMP” WHICH APPEARED IN THE “THE

TRIBUNE” DATED 11.5.2024.

REPORT __ON__ BEHALF __OF __ COMMISSION ER, MUNICIPAL

CORPORATION, AMRITSAR

I, Harpreet Singh, IAS presently working as Commissioner, Municipal Corporation,

Amritsar, do hereby solemnly affirm and declare as hereunder: -

1. Municipal Corporation Amritsar had awarded a contract to M/s Amritsar
MSW Limited to undertake the bioremediation of legacy waste at the
Bhagtanwala dumping site and also for processing and disposal of fresh waste,
but the concessionaire i.e. M/s Amritsar MSW Limited has utterly failed to

perform its duties.

2. MC Amritsar has issued multiple notices to the firm, but the concessionaire

has failed to restart the bioremediation work after initial remediation activities,




2

the con ;
tract and terminate the concession agreement with the present

concessionaire, if necessary

3.  That, this fire incident happened at about 9 p.m. on the night of 10" May 2024
at Bhagtanwala dumping site, and the fire was controlled within 4 hours. That, it

1s also worth to mention that none of fire incident of such scale had taken place

before this one.

4. To ensure that this type of fire incident never happens in the future, Municipal
Corporation Amritsar has various steps to prevent the fire incidents in future,

which are as following :

a. MC Amritsar has deputed 2 fire tenders permanently at the dumping site,
which are equipped with water tank and suitable chemicals for immediate
action against the fire incidents.

b. MC Amritsar has installed a bore well at the dumping ground for onsite
supply of water for immediate action against the fire incidents in future.

c. MC Amiritsar has also installed the gate at the entrance of the dumping site
and completed the boundary wall around the dumping site.

d. MC Amritsar has deputed permanent security guards at the entrance of the
dumping site to prevent the entrance of unauthorized person in the premises
of dumping site.

e. MC Amritsar started the awareness programs to aware the rag pickers

working at the dumping site and also issued the identity card to the rag
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at the
g. That MC Amritsar, is also installing the methane gas detector |
ing si dumping
dumping site to identify the concertation of methane 2as at the P

i incidents.
Site so that the preventive action can be taken before the fire 1

ici : es to prevent
Municipal Corporation Amritsar will take all the precautionary measur P
typ ir : : worth mentioning
such type of fire incidents at the dumping site in future. It is also wo
i - : isk and cost of
that MC Amritsar has increased its processing of fresh waste at the 1

ionai issi ich shall reduce the
concessionaire so as to reduce the Methane gas emissions, whic

risk of fire hazards.

: i ent
It is requested that MC Amritsar is bound to provide safe and healthy environm

i irit.
to its citizens and is also bound to follow the SWM Rules, 2016 in letter and sp

EPONENT
Verified at Amritsar that the contents of above affidavit are true and correct to the

best of my knowledge and belief and nothing material has been concealed therefrom

PONENT

edified .
geclared on oath/affination before ma toda:

at Amritsar ahe Eepm&g has bieon Identific
by witngss..Leasid.. v

\
AL XA S #me\?_
The afiidavit s been reud ove. . i explaineg SWw

to the deponernt

MC
o
RAJINDER KUMAR JOSH)|

Notary Public For Distt, Courts
Anritsar

A3feSiteay

.................. oy
T2t the above statement hag been

Yy
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH AT NEW DELHI
O.A NO. 570 OF 2024

Inre:-
News item titled “Major fire breaks out at Bhagtanwala Dump” appearing in The
v LrDMOR JRLOA.11.00.2024 Plaintiff(s) or  Petitioner(s)
Appellant(s) Complainant(s)
VERSUS

................................... Defendant (s)/ Respondent(s) / Accused Know all to whom

rporation, Amritsar

1gh, Comitiissisiier, Municipa

....................................................................................................................................... do hereby appoint
SANCHAR ANAND, ADV
(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same

may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

o

202-834-12

S2

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

NN

To file and take back‘documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee. A

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all |

other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case. )

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

>
?
b

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

D

‘i
And I/we undertake that I/We or my/our duly authorized agent would appear in court on all E
hearings and will inform the Advocate for appearance when the case is called.

And I/We undérsigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and abpve Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and

- ! ) if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this ............ 23rd.nn Day of...August...... 2017-4\ccepted subject to the terms of
the fees.
_ A clent clent
(Sanchar Anana) | Identify the Signature/Thumb Impression of Below Mention
Advocate for the Respondent No.iii )
14, 1st Floor, National Park Signed in M e Qﬁent,

Lajpat Nagar-IV, New Delhi-110024
Phone No0.-9958792346
Email- sachar_anand@yahoo.co.in

Harpreet Singh,
(Commissioner, Municipal Corporation, Amritsar)



